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SHRI RISHI KUMAR MISHRA: Sir, will 
the hon. Minister please tell the House 
whether the purpose of serving the rural areas 
by television is not being defeated because of 
the inadequate number of television sets 
available in the rural areas where people are 
unable to buy these sets and secondly because 
of the poor maintenance of. community TV 
sets? For example in Jaipur, where a tele-
vision station has been started, the number of 
TV, sets in Jaipur city is ten times more than 
the number of TV sets in the rural areas and 
80 per cent of the TV sets in the rural areas 
are not functioning. Will the hon. Minister tell 
the House what steps the Government 
proposes to take to see that facilities for 
providing TV sets are made available on a 
larger scale in the rural areas and their mainte-
nance is also attended to efficiently? 

 

SHRI ABU ABRAHAM: Apart from the 
number of TV sets in villages being 
inadequate, is it not a fact that the nature of 
the programmes on television at the moment 
is such that it mainly caters to the tastes of 
urban middle-class viewers? Is the hon. 
Minister taking any steps to see that the 
nature of the programmes is so changed that 
the requirements of the rural viewers are 
better cared for before we spend more money 
on having new stations? 

SHRI LAL K. ADVANI: There has been a 
conscious effort made, as suggested by the 
hon. Member, in the direction of giving a 
positive rural bias to the programme content. 
This is also creating certain problems, par-
ticularly in the areas mentioned by the 
earlier Member where the bulk of television 
receiver sets are concentrated in cities and 
only a few are in rural areas. So, the 
programme is somewhat counter-productive 
from the point of view of those who have 
receiving sets. We are conscious of these 
difficulties and I entirely agree with the hon. 
Member that the programme content should 
also be so changed. 

Amendment  to the Cantonments Act, 
1924 

*242. SHRI BIPIN PAL DAS: SHRI  
VITHAL GADGIL:) SHRI 
SARDAR AMJAD ALI: SHRI  
DEVENDRA  NATH DWIVEDI: 

Will the Minister of DEFENCE be 
pleased to state whether Government 
propose to bring forward a bill before 
Parliament to amend the Cantonments Act, 
1924, so as to give more powers to the 
elected representatives in the functioning of 
the Cantonment Boards? 

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): A proposal is under 
consideration for introducing 

rThe  question was actually asked 
on the floor of the House     by Shri 
Vithal Gadgil.  
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certain amendments to the Cantonment Act, 
1924. The question of giving greater powers 
to the elected representatives of the 
Cantonment Boards is also being considered 
as part Of this proposal. 

SHRI VITHAL GADGIL; Sir, this Act was 
passed in 1924 and it has already celebrated 
its golden jubilee. Now. under the Act, hardly 
any power is given to elected representatives. 
In all the conferences which were held by 
civilians during the last many years they have 
complained that they have not been given 
enough powers and they have said that they 
should be given more powers, I can cite one 
example. In all the corporations and 
municipalities, allowance is paid to the 
Members for attending the meetings. No such 
provision is there in the Cantonments Act. 
Therefore, I would like to know whether 
some such provision would be made in the 
proposed  amendment. 

SHRI JAGJIVAN RAM:. Well, Sir, the 
hon. Member himself was dealing With the 
question for at least two or three years. I had 
passed orders in 1974 that legislation 
accepting the recommendation of the Task 
Force should be introduced. Thereafter, I 
think the hon. Member was dealing with this 
question. I wish he had expedited that. 

SHRI VITHAL GADGIL: Sir, with great 
respect to the Defence Minister, I would say 
that in the allotment of business, this was not 
with me. But that is beside the point. I would 
like to know whether the powers of the Board 
Members would be increased because the 
present feeling is that their function is purely 
advisory. When I went through the Act last 
night I found an interesting thing. About the 
Vice-President who is elected, there are only 
two lines and about a dog in the cantonment, 
there are two sections running into several 
clauses. The dog is more important than the 
Vice-President. Therefore, I would  like  to  
know   whether    some 

specific powers would be given to the Vice-
President, 

SHRI JAGJIVAN HAM: The proposal is 
to give more powers to the non-official 
Members in the Cantonment Boards and this 
is one of the recommendations of the Task 
Force. As for his previous question, I do not 
think in all the municipalities, allowance  is 
paid to the Members. 

SHRI VITHAL GADGIL: In most of 
them. 
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SHRI S. K. VAISHAMPAYEN: Sir, the 

question of giving powers to the elected 
representatives of the Cantonment Boards is 
as much important as affording civic amenities 
to the people living in those areas. The Present 
Cantonments Act is coming in the way of 
providing civic amenities to the people living 
in those parts. Will the hon. Defence Minister 
assure this House that this particular 
amendment which the Government is 
considering would be expedited and that it 
would be brought before this House as early 
as possible? 

SHRI JAGJIVAN RAM; The intention is 
to expedite the introduction of the Bill in the 
House. I am doubtful whether it will be 
brought forward during the course of this 
Session. But it will be expedited. So far as the 
question of providing civic amenities to the 
people living in the cantonment areas is 
concerned, it depends upon the income of 
individual cantonments. 

Purchase of Boeing 737 by the Indian Air 
Force 

*243. SHRI BHUPESH  GUPTA: 
SHRI YOGENDRA 
SHARMA:f SHRI SANAT  
KUMAR RAHA: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that Government 
have purchased two Boeing 737 aircraft for 
the use of VIPs in the Indian Air Force; 

(b) whether     Government's   attention has 
been drawn to a news item -regarding this deal 
which appeared in 
a weekly published from Bombay; 

(c) if so, whether Government propose to 
conduct any investigation into 

fThe question was actually asked on the 
floor of the House by Shri Yogendra Sharma. 

the allegations referred to in the news item? 

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) and (b) Government's 
attention has been drawn to a news item 
regarding the decision of the former 
Government to purchase two Boeing 737 
aircraft for the Indian Air Force for the use of 
VIPs. The former Government had taken such 
a decision and negotiations were being 
conducted with the Boeing Company by the 
Indian Airlines Corporation. The present 
Government has reviewed the decision and 
decided not to procure these aircraft. The 
negotiations have been called off. 

(c) The Commission of Inquiry, consisting 
of a Single Member, namely, Shri P. 
Jaganmohan Reddy, a retired Judge of the 
Supreme Court of India, appointed by 
Government of India, will inquire into all 
matters relating to the proposed purchase of 
two Boeing aircraft. 

 


